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The matter was called out for virtual hearing.

2. The learned counsel for the Petitioner submitted that the instant petition is filed for
‘in principle’ approval of capital expenditure towards installation of NOx control
system to comply with the revised NOx norms specified by MoOEFCC vide notification
dated 7.12.2015. He submitted that pursuant to the directions of the Commission
vide Record of Proceeding (RoP) dated 1.6.2021, the Petitioner has submitted the
information vide affidavit dated 18.6.2021.

3. The Commission observed that there is variation in design value of the NOXx
system, as given by the OEM, furnished by the Petitioner in Petition No.77/MP/2016
and in the instant petition and directed to submit the correct design value as
guaranteed by the OEM on affidavit by 2.8.2021. In response, the learned counsel
for the Petitioner submitted such variation may have occurred due to inadvertent
error.

A RoP in Petition No. 607/MP/2020 Page 1 of 2



4. The Petition shall be listed in due course for which separate notice will be issued.

By order of the Commission
sd/-

(V. Sreenivas)
Deputy Chief (Law)
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